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No. 85¢1 {Fello,126/4/90=1T,A 1.}t In exorcibe of the pouers
conferred by clouse (?) of aubegaction %2) of Sketion B0G of tha
income-tax Act, 1251 (43 of 1951), tho Lontral Bovarnment horoby
notifiss ®Sri Psrimala Renganathar Temple; Thirgvindalur, Maylladue
thurai, Tamilnedu®™ to be a place of historical importancs throughsut
the Stote of Tamilnadu ¥ar the purposo of the sgid section.
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To
Th.‘ﬂlﬂagﬁrg
Governnent of India Presay
Aing fond, Moyapuzi Induatrial Arom,
(Nssr R®jouri Gardon), Heuw Delhi,
Capy to3

1« The Presidont, Renovation Committos of Sri Padimala Renganather
Templo, Thiruvkndaiur, P.B.80.%, flayiladuthurai-609007 (Y.N)
subject to the conditisns that the donaticns gecpived will be
utilised exclusivoly Par renovation/ropair work and separste hooks
of accourds will bo maintained for this,

2. The Commissioncr of Income=tox, Tanilnadu-U, Madres with raof, to
his lottor No,C.2039 9‘%9-90/%&.5 datod 31=1=4980, Hz i
requested to rovioy tha cases aftsr cvery thrald ysars rogzdding
the utilisstion of dors $ions by obtaining ruvleyant dccounts from
the respective rolicgious suthorities,

3. 411 Chief Comniassiono & & ALl Directors Gencrel of Jnsomo-tav,
4s The Comptroller & Auditor Coneral of India, Nou Dolkd,
S, 411 Chambsts of Commerce in the state of Tanilnmdu,
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